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[RAJYA SABHA]

MR. CHAIRMAN: We shall now take up Clause-by-Clause consideration of the Bill.

Clauses 2 to 170 and the Schedule were added to the Bill.
Clause 1, the Enacting Formula and the Title were added to the Bill.

MR. CHAIRMAN: Now, Shri Amit Shah to move that the Bill be passed.
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The question was put and the motion was adopted.

THE LEADER OF THE HOUSE (SHRI PIYUSH GOYAL): Sir, the House has passed
the Bills unanimously. That may also be brought on record.

MR. CHAIRMAN: Yes, when | said, 'those against, please say 'no', there was no
voice, and my hearing capacity is very high. | receive even a low decibel. So, these
three Bills that create history have been passed unanimously.

ANNOUNCEMENT BY THE CHAIR - Contd.

MR. CHAIRMAN: Now, announcement regarding Special Mentions. The approved
text of permitted Special Mentions of hon. Members, Dr. Amar Patnaik, Shri Sushil
Kumar Modi, Shri Niranjan Bishi and Dr. M. Thambidurai, who are present now, shall
be treated as laid on the Table.

SPECIAL MENTIONS"

Demand for the establishment of a large scale industrial silk spinning unit in Odisha
under Silk Samagra-2
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Concern over hardship being faced by MPs, MLAs and their relatives in getting Bank
loans

SHRI SUSHIL KUMAR MODI (Bihar): Sir, banks are creating hurdles in providing loan
to MLAs, MPs, elected representatives and their family members putting them in
"Politically Exposed Persons' category. There is a genuine concern among elected
representatives that their family members are unduly being denied access to credit or
they are charged a higher rate of interest. A number of MPs flagged difficulties in
accessing bank credit for their family members when they try to buy a home
or a car. It is a serious problem. According to bankers, they refuse loans to people
with political connections out of fear that these people may then apply political
pressure to not pay back the money.

Point No. 41 of the Master Directions of RBI, which pertains to 'Accounts of
Politically Exposed Persons', has been causing ambiguity as it does not explicitly
state that a 'Politically Exposed Person' refers to a ‘Politically Exposed Person’ of a
foreign country. Although the definitions section of the said Directions provides a
specific definition, the main provision is creating confusion among agencies leading to
denial of loans or undue hardship in getting loans by the domestic ‘Politically Exposed
Persons’, their family members and close associates. In view of this, | urge the
Government to take necessary steps and a clarification may be issued by the Reserve
Bank clearly stating that there is no such domestic ‘Politically Exposed Persons’
category at present, and the same may be conveyed to all the agencies concerned.
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